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In the light of the foregoing legal position, it is hereby summarised

that the Petitioner has complied with provisions of Section 14 to be

read with Rule 68 of NCLT Rules, 2016. Therefore, having regard to

all t}re circumstances, the conversion from "Public Limited

Compan/ to "Private Limited Compan/ is in the interest of the

Company which is being made with a view to comply efficiently with

the provisions of Companies Act, 2013 causing no prejudice either

to the members or to the creditors of the Petitioner. Therefore, the

conversion is hereby allowed. The Applicant/Petitioner is directed

to give effect of the conversion by requisite alteration in its Articles

and communicate the altered Articles within a period of 15 days to

the Registrar of Companies.

The liberty is granted to any interested person for applying this
Tribunal in this matter for any directions that may be necessary,

10. Accordingly, CP No. 200Al14(1)/NCLT IMB/MAH/2O|T is,
therefore, allowed. No order as to cost.

11. OrderedAccordingly

M. K. Shrawat
Member (Judtciall
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8

3

Dated: 86 August, 2O1Z

shall undergo a change. And the copy of altered Memorandum of

Association (MOA) and Arficles of Association (AOA) is also enclosed

as Annexure - 5 to the Petition.

The applicant had published ttre public notice, one in English

newspaper, The Free Press Journal, Murnbai Edition dated 5m July,

2017, ar.d one in Marathi Newspaper, Navshakti, Mumbai Edition

dated sth July, 2017, both having wide circulation in the area where

ttre Registered office of the Applicant/ Petitioner Company is

situated. And no objector has approached, to oppose the said

conversion, neither to applicant nor before this Bench.

9.

NCLT
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